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INTRODUCTION

1, the Chairman of the Committee on Government Assurances as
authorised by the Committee, do present on their behalf this Fifth Report
of the Commiittee on Government Assurances he

2. The Committee (1985-86) was constituted on 20 May, 198S.

3. The Committee at their sittings held on 30 and 31 October, 1985
reviewed pending assurances pertaining to various sessions of the Seventh
Lok Sabha and considered the requests from Government for dropping of

cight pending assurances.

4. At their sitting held on 6 May, 1986 the Committee considered and
adopted this Fifth Report.

5. The Minutes of the aforesaid sittings of the Committee are also
included in this Report.

6. Conclusions/observations of the Committce are contained in
succecding chapters of this Report.

NEW DELHI B. K. Gadhvi,
May 6, 1986 Chairman,
Vaisakha 16, 1908 (Saka) Committee on Government Assurances.

v)



CHAPTER 1

REVIEW OF PENDING ASSURANCES OF SEVENTH AND
EIGHTH LOK SABHA

During the Seventh Lok Sabha, 7,231 assurances were culled out from
Lok Sabha Dcbates (Part I and II) to be implemented by the Government.
Out of these, 7,192 assurances have since been implemented, leaving a
balance of 39 assurances to be implemented.

2. During the First, Second. Third and Fourth Sessions of Eighth Lok
Sabba in all 19, 426, 331 and 355 assurances respectively were culled out.
Out of these 17, 381, 265 and 177 assurances have since been implemented,
thus leaving a balance of 2, 45, 66 and 178 assurances respectively to be
implemented.

3. The above figures take into account the latest statements of
implemented assurances laid on the Table of Lok Sabha by the Minister of
Parliamentary Affairs and Tourism (Department of Parliamentary Affairs),
on 3 April, 1986.



CHAPTER 11

REQUESTS FROM GOVERNMENT FOR EXTENSION OF
TIME FORV IMPLEMENTATION OF ASSURANCES

)]

On 27 July. 1984, Shri B.D. Singh, M.P. asked the following Starred
Question (No. 954) regarding shortfall in utilization of funds for specific
projects ;

*“(a) whether it is a fact that there has been huge short fall in the
utilisation of funds for specific projects during the last several
years; and -

(b) the compa;'ativc shortfall in the utilisation of funds for specific
projects during the last five years stating the reasons therefor ?*'

5. The Minister of Tourism and Civil Aviation (Shri Khurshed Alam
Khan) gave the following reply to the above question :

(a) and (b) “‘The information is being collected and will be placed on
the Table of Lok Sabha in due course.”

6. The above reply of the Minister was treated as an assurance and
was required to be fulfilled by 26 October, 1984. Asthe Ministry was not
in a position to fulfil the assurance within the stipulated time, the Ministry
submitted a request for extension of time on 27 October, 1984 to the
Committee through the Department of Parliamentary Affairs. Subsequent
requests from the Ministry for further extension of time were received on
31 January, 22 April, 17 July and 10 September, 1985. The last rcquest
of the Ministry for extension of time was upto 15 November, 1985. The
reason advanced by the Ministry was that the required information being
voluminous might take some more time for its compilation. Accepting
the plea of the Ministry, the Committee agreed to grant extension of time
upto the period indicated by the Ministry.

7. After the said five extensions had been granted, the Ministry again
approarched the Committee to allow threc more extensions first upto
15 February, 1986, then upto 15 April, 1986 and the latest in the series upto
15 June, 1986.
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8. The Committee regret that even after lapse of more than one and a
half year period, the assurance has not been implemented. - The fact that as
many as eight extensions of time were sought to implement the assurance
amply rcflects on the working of the Miaistry. There is little evidence to
show either adequate concern for the speed with which the assurance to the
House is required to be implemented or any planned approach on the part of
the Ministry in collecting the required information. The Committee hope
that the Ministry will make a serious endeavour to collect the required
information and implement the assurance at the earliest.

(i

On 24 August, 1981, Shri S.M. Krishna, M.P. addressed to the Minister
of works and Housing the following Unstarred Question (No. 1105) regard-
ing Conversion of leaschold land in the Capital for housebuliding purposes
to freehold :

‘‘(a) whether aﬂy decision has since been taken to convert the lease-
hold land allotted by the DDA in the capital for house-building
through the various co-operative house building societies to free-
hold ;

(b) if so, when ; and .
(c) if not, the ktage at which the matter stands at present?”

10. The M'inister of Works and Housing (Shri Bhishma Narain Singh)
replied to the above question as follows : *

(@) ‘““No such proposal specifically in respect of land allotted by the
DDA to the co-operative house building societies is under considera-
tion. However, the general question whether the leaschold system
in Delhi should continuc or it can be converted into frechold in
respect of residential plots generally has been under the considera-
tion of the Government.

(b) The proposal referred to above is still under the consideration of
the Government.

(d) The views of certain State Governments/Union Territories, which
have experience in the administration of leaschold as well as free-
_hold systems of land tenure are being collected: Thereafter, all
aspects of the matter will be carefully examined before a final

decision is taken.”
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11. The above reply ir part (c) was treated as an assurance and was
required-to be implemented by 23 November, 1981. As the desired infor-
mation could not be collected within the stipulated period, the Ministry
requested the Committee to allow extensions of time. These request were
received through the Department of Parliamentary Affairs on 9 December,
1981 ; 2 February, 17 May, 13 July and 7 October, 1982; 16 March, 10 June
16 September and 2 December, 1983 ; 7 April, 19 July and 15 October,
1984 ; 17 January, 4 April and 9 October, 1985. Pleading for extension of
time. the Ministry stated that the matter was still under consideration and
decision in the matter was likely to take some more time. The request
received on 9 October, 1985, for extension of time upto 31 December, 1985,
considered by the Coramittee at their sitting held on 30 October, 1985. The
Committee did not feel convinced with the Ministry’s repeated plea that
the matter was under consideration or active consideration and asked the
Ministry to expedite the implementation of the assurance and if any fur-
ther extension of time was required Cogent and convincing reasons be given
therefor. After this direction of the Committee, the Ministry made two
more requests for extension of time, first upto 31 March, and then upto

30 June. 1986. In their last request for extension of time, the Ministry
stated :

. The proposal regarding conversion of residential leasehold sys-
" tem in Delhi into frceholdis in the final stage of examination and
a decision is likely to be taken very shortly®'.

12. This assurance was given as back as 24 August, 1981. The
Committee are extremely unhappy to note that Government should have
delayed their decision so long on an important issue like this and kept a
large number of affected people in a state of continued suspemse. Itis
indeed regrettable to note that although the Committee were approached
seventeen times for extensions of time, yet at no stage the actual difficulties
causing delay were explained and so many repeated requests for extension of
time in bits lead to irresistible conclusion that the system and the methods
pursued in regard to decision making have been faulty and requires close
scrutiny and suitable reforms so as to make them speedy and result-oriemt-

ed. The Committee would like to be apprised of the steps taken on their
observations,

(iii) )
On 16 April, 1984, Shri Bheekhabhai, M.P, asked the following Un-

starred Question (No, 7688) regarding SC/ST Employces in the Mnmtry of
Works and Housing :

“(a) the total number of Government servants (excluding SC/ST) and
belonging to SC/ST in Grade ‘A’ to ‘C’ category-wise) as on
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1 January. 1982 in cach dcpartment (Ministerial and non-
Ministerial staff) separately ; and

(b) the total number of Government servants (excluding SC/ST) and
belonging to SC/ST recruited and promoted (category-wise) as in
(a) above from 1 January., 1982 to 31 December, 1982 and
January, 1983 to 31 December, 1983 ?"

14. The Deputy Minister in the Ministry of Works & Housing (Shri
Mohammad Usman Arif) gave the following reply to the aforesaid ques-
tion :—

(a) and (b). ‘‘The information is being collected and will be laid on
the Table of the House.”

15. The above reply was treated as an assurance and it was required
to be implemented by 15 July, 1984.

As the Ministry was not in a position to fulfil the assurance within the
stipulated time, the Committee were requested five times to allow extension
of time. These requests were received through the Department of Parlia-
mentary Affairs on 18 August and 23 October 1984, 23 January, 22 April
and 29 July, 1985. The last request was for extension of time upto 16
October, 1985. The reason advanced by the Ministry was that the requisite
information was still awaited from Directorate of Printing and attached
offices of the Ministry which in turn had to collect the information from
the subordinated units situated all over the country. The requets for exten-
sion of time were accordingly granted.

16. On 22 November, 1985, a statement containing the required infor-
mation was laid on the Table of Lok Sabha and thus the assurance was
implemented.

17. The Committee note that the assurance under referemce has since
been implemented. However, they would like the Ministry to consider to
introduce a regular system to " maintain centrally the basic statistics about
the Government servants particularly of the kind desired in the aforesald
question 50 as to obviate the need of giving an assurdnce and then collecting
the data on ad hoc basis. :

18. Iuncidentally, the Committee would like to point out that when the
Ministry was awsre that the statement implementing the aforesaid assurance
could be laid on the Table of the House only during the winter session, the
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last request for extension of time should have been for the period upto 22
November, 1985 and not 16 October, 1985. This sort of lapse should not
repeat and due care taken before hand.

(iv)

On 7 May, 1984, Shri Satyasadhan Chakraborty, M.P. asked the
following Unstarred Question (No. 10169) regarding transfer of properties :

*“(a)

®

20.

whether it is a fact that the scheme of allowing transfer of houses
built on plots allotted by DDA and built up flats allotted by DDA
introduced in 1979/1980 has evoked no response still large scale
transfers of such properties are taking place in Delhi on the basis
of registration of agreements to sell, irrevocable power of attorneys,
irrevocuble wills and collusive decrees: and

whether Government have studied the schemes of Haryana Urban
Development Authority ‘and the Ghaziabad Development
Authority in relation to such transfers anid have plan to further
liberalise the DDA scheme with a view to encourage the people
not to resort to under-hand methods of transfers ?

The Deputy Minister of Works -and Housing (Shri Mallikarjun)

replied to the above question as follows :

‘“(a) DDA ﬁave reported that so far as the flats are concerned only 25

(b)

requests for sale permission have been received for MIG and LIG
flats. As regards plots no such scheme was introduced in the year
1979-1980. The transfer of built up plots was being allowed in
accordance with the scheme of Large Scale Acquisition, Develop-
ment and Disposal of land in Delhi 1961 with the approval of
Leasor. Government has no precise knowledge of the scale of
transfer of properties in Delhi on the basis of the registration
agreements/power of attorney etc. '

The question of abolition of the leasehold system of land tenure in
Delhi is under consideration of the Government.”

21. The above reply of the Deputy Minister to part (b) of the question
was treated as an assurance and was required to be implemented by 6 August,
1984. As the assurance could not be implemented within the stipulated

pcriod.

the Ministry requested the Committee to allow extension of time.
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These requests were received through the Department of Parliamentary
Affairs on 19 July, 12 October, 1984; and 17 Januvary. 4 April and
9 October, 1985. Pleading for extension, the Ministry stated that the
matter was still under active consjderation and decision in the matter was

likely to take some more time.

22. Later the Ministry requested the Committee for two more
extensions, first upto 31 March and then upto 30 June, 1986. Explaining
the request for extension thc Ministry had stated that, ‘‘the prop.sal
regarding conversion of residential lease-hold system in Delhi into frechold
is in the final stage of examination and a decision is likely to be taken very
shortly.”

23. The Committee are constrained to observe that the assurance given
by the Minister has been kept pending implementation for too long although °
there appears to be no justifiable reason for holding it up The Committee
urge upon the Government to expedite their decision in the matter so that the
assurance given in aforsaid reply of the Minister is fulfilled without further
delay. The Committee also wish to stress on the need of realisation on the
part of all concerned in the Ministry that giving an assurance does not mean
unnecessarily delaying the finulisation of a matter. As a matter of fact, a
Minister is to give an assurance only whep it is not possible to furnish the
information immediately because of time and other constraints in its collec-
tion aud hence the assurance, if and when given, is required to be fulfifled at
the earliest possible time. This should be noted for future guidance.

(v)

On 23 July, 1984, Shri Mohd. Asrar Ahmed, M.P. asked the following
Unstarred Question (No. 64) regarding ownership rights to allottees of
DDA flats ;

‘(a) whether DDA (Delhi Development Authority) flat ajlottees do not
possess ownership rights over their flats even after they have paid
i the full cost of the flats;

(b) whether the allottces have to pay ground rent to DDA in
perpetuity;

(c) whether the allottees of flats and Residents Welfare Associations
have made several representations to confer full ownership rights
to the allottees and do away with thé ground rent system; and

(d) if so, the reaction of Government in this regard ? "
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25. The Deputy Minister of Works & Housing (Shri Mallikarjun)
replied to the above question as follows :

“(a) In accordance with the present policy of the Government, flats
are allotted by DDA on lease-hold basis.

(b) yes.

(c) DDA has reported that some representations from the Resident
Welfare Associations have been received for the full ownership
rights to allottees.

(d) The matter is under consideration of the Government.”’

26. The above reply of the Minister to part (d) of the question was
treated as an assurance and was required to be implemented by 22 October.
1984. As the assurance could not be implemented within the stipulated
period, the Ministry requested the Committee to allow extensions of time.
These requests were received through the Department of Parliamentary
Affairs on 29 October, 1984, 7 January, 1 April, 10 July and 10 October,
1985. Pleading for extension, the Ministry stated that the question of
ownership rights to allottees was still under consideration of this Ministry.
The Committee agreed to grant extension of time upto the period requested
by the Ministry,

27. After the sail five extensions granted, the - Ministry again
approached the Committee to allow two more extensions, first upto
23 March, 1986 and then upto 23 June, 1986.

28. The Committee note that a Bill* in this regard has recently been
passed by Lok Sabha and is likely to be enacted shortly after its passing by
the Rajya Sabha. A formal statement replying to the House the implemea.
tation of the assurance may be laid on the Table of the House at the earlfest
possible opportunity.

(i)

On 19 March, 1984, Shri Saty;niuyan Jatiys, M.P. asked the following
Unstarred Question (No. 3582) regarding construction of flats State-wise :

“The position State-wise regarding number of houscs/flats
constructed by various Government Corporation or Corporations

*The Delhi Apartment Ownership Bill, 1986, was passed by Lok Sabba en
30 April, 1986,



9

and institutions constituted by Government for different income
groups the reservation therein for Scheduled Castes and Scheduled
Tribes, the buantum of grants given for the purpose and the
houses/flats actually allotted.”

30. The Deputy Minister of Wotks & Housing (Shrn Mallikarjun)
replied to the above question as follows :

“Information is being collected and will be laid on the Table
of the House.”

31. The above reply of the Deputy Minister was treated as an
sssurance and was required to be implemented by 18 June, 1984. As the
assurance could not be implemented within the stipulated time, the Ministry
requested the Committee to allow extensions of time. These requests were
received through the Department of Parliamentary Affairs on 28 June,
25 September and 27 December 1984 and 26 March, 9 July and 10 October.
1985. The Ministry had stated that it was not possible to fulfiil the
assurance completely for want of complete information from all the State
Governments/Union Territories as also some of the Ministries/Departments.
Accepting the plea of the Ministry, the Committee agreed to grant exten-
sions of time upto the period indicated by the Ministry.

32.  After the said six extensions had been granted, the Ministry again
approached the Committee to allow further extension upto 18 March, 1986.

33. The Committee note that the Ministry have fulfilied the assuramce
partly by lsying statements on the Table of the House on 19 April, 24 July
and 22 November, 1985 and a final statement has been laid on 3 April, 1986.
" Since the extension of time was sought and granted only upto 18 December,
1985, the Ministry ought to have made a request to the Committee for
further extension of time upte the date when the assurance was desired to be
implemented finslly. This lapse should not recur.

(vii)

On 13 August, 1984, Shri Suraj Bhan, M.P. asked the following
Unstarred Question (No. 3200) regarding construction of flats :

(a) ““the State-wise number of bouses/flats/tenements for different
income groups constructed by various Government Corporations
and Government organised/ aided agencics ;

(b) the number actually allotted ;
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(c) the number out-of them reserved for Scheduled Castes and Sche-
duled Tribes and also for the disabled ; and

(d) the amount of aid given for this purpose ?”’

35. The Deputy Minister for Works and Housing (Shii Mallikarjun)
replied to the above question as follows :

(@ to (d). “The information is being collected and- will be laid on the
Table of the Sabha.”

36. The above reply of the Deputy Minister was treated as an assu-
rance and was required to be implemented by 12 November, 1984. As the
assurance could not be implemented within the stipulated period, the
Ministry requested the Committee to allow extensions of time. These
requests were received through the Department of Parliamentary Affairs on
16 November, 1984; 18 February, 17 May and 19 August, 1985. Pleading
for extensions of time, the Ministry stated that information in respect of
Government of Maharashtra and some more institutions/corporation under
the administrative control of the Central Government had since been
received and the Assurance was proposed to be fulfilled partially again.
However, complete information was still awaited from a number of State
Goveraments and Union Government Ministries/Departments. Accepting
the plea of the Ministry, the Committee agreed to grant cxtensions of time
upto the period desired by the Ministry.

37. On 24 July, 22 November and 19 December, 1985, the Ministry
laid three statements on the Table of the House giving required information
in parts towards the fulfilment of the assurance. The full implementation
of the assurance is still due.

38. The Committee regret that the assurance has not been fulfilled in
full by the Ministry so far and urge the Ministry that this may be done
expeditiously.

39. The Committee find that the Ministry have not cared to approach
them for any extension of time beyond 12 November, 1985 for implementing
the assurance. The Committee take a serious view of the negligence of the
Ministry in this regard which is absolutely incompatible with the requisite
regatd to be shown to a Parliamcatary Committee. It need not be empha-
sised that it is the duty of the Ministry to approach the Committee for
¢xtension of time for implementing an assurance if they face any iasurmount-
able difficalty beyond their control. ’



. (viii)

On 30 July, 1984, Shri Mool Chand Daga, M.P. asked the following
Unstarred Question (No. 1125) regarding sports teams sent abroad during
1982-83 and 1983-84 ;

“the details of Indian teams who went abroad to play during
1982-83 and 1983-84 in different games/events showing ycarwise :

(i) name of the game,
(i) name of the countries visited,
(iif) number of matches played with results,
(iv) total expenditure for each events and
(v) advantage gained?” '

41. The Deputy Minister of Sports (Shri Ashok Gehlot) reylicd to the
above question as follows :

“Required information is being collected and will be laid on the
Table of the Lok Sabha.

42. The above reply of the Deputy Minister was treated as an assu-
rance and was required to be implemented by 29 October, 1984. As the
assurance could not be implemented within the stipulated period, the
Ministry requested the Committec to allow extensions of time. Their
requests were reccived through the Department of Parliamentary Affairs
on 22 November, 1984; 8 February, 14 May, 19 July, 1985. Requesting
extension of time, the Ministry stated that the requisite information was
still awaited from some Sports Federations/Association. The Committee
agrecd to grant extensions of time upto the periods indicated by the
Ministry. A statement towards implementation of the assurance in part
was laid on the Table of the House on 14 March, 1985. The assurance has
since been implemented in full through a statement baving been laid on the
Table of the House on 26 February, 1986.

»

43. The Committee while noting the implementation of the assurance

in early part of the current budget session, cannot appreciate the casual

approach of the Ministry in not seeking the permission of the Committee

for further extension of time after 30 October 198S upto which the last

extension was granted. The Committee trust that the Ministry would be
careful in future.

11



CHAPTER II1

REQUESTS FROM GOVERNMENT FOR DROPPING OF

44.

ASSURANCES

@)
On 3 April, 1984, the following Starred Question (No. 548) given

notice of by Shri A. Neelalohithadasan Nadar, M.P., was addressed to the
Minister of Law, Justice and Company Affairs :

(a)

(o

(c)

V)

45.

“the main recommendations of the Justice Sachar Committee as
regards the Company Law ;

the reuson for the delay on the part of Governmeat to bring
amendments of the Company Law on the basis of those recom-

mendations ;

whether Government propose to bring those amendments now';
and

if so, the details thereon ?”

The Minister of Law, Justice and Company Affairs (Shri Jagan

Nath Kaushal) gave the following reply :

(a) to (d). The Sachar Committee, in its Report submitted to Govern-

ment in August, 1978, had made various reccommendations for
amendments to the Companies Act, 1956. Copies of the Report
containing these recommendations, were laid on the Table of both
the Houses of Parliament on 30.8.1978. The Government are in
the process of finalising their views on the recommendations of the
Committee in regard to the more important amendments to the
Companies Act and steps are being initiated to introduce the
requisite legislation in this regard in the very near future.

The delay in processing is mainly attributable to the neces-
sity of an in-depth re-examination of nearly 460 recommendations
made by the Committee in respect of the Companies Act from the
point of view of assessing the feasibility of an overall simplifi-
cation of the statue as 8 whole. Some delay is also attributable

12
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to the fact that these recommendations had to be considered in the
light of changes in the Government policy in the wake of the
change in Government in January, 1980 and in the light of the
changed economic situation both in India and abroad and further
keeping in view several new suggestions received from various
Chambers of Commerce ctc. on this subject.’

46. The, above reply to the question was treated by the Committee as

an assurance and was to be fulfilled within three months of the date of reply
i-e. by 2 July, 1984.

47. On 4 July, 1985, the Ministry of Industry (Department of Com-
pany Affairs) to whom this subject was transferred approached the
Committee on Government Assurances through the vide their U.0. Note
No. F.XIV/I&D(34)/SQ-548-LS/84 date 4 July, 1985 Department of Parlja-
mentary Affairs/to drop the assurance on the grounds indicated below :

““The proposals for amendment of the Companies Act, 1956 in the
light of the recommendations of Sachar Committee and other
suggestions were examined by this Department in consuliation
with the Ministry of Law, and other Bconomic Ministries. There-
after, it was proposed to introducc a short legislation in Parlia-
ment to amend the Companies Act, 1956 in regard to certain
urgent proposals so as to plug loopholes -and also to make them
more relevant in the light of the socio-economic scenario, pending
the introduction of a comprehensive Bill at a later stage. Noces-
sary legislative proposals were finalised in consultation with the
Law Ministry but in the meanwhile, the Elections for Lok Subha
were announced in November, 1984. With the coming into office
of the new Government, after the General Elections, it was decid-
ed to review afresh these proposals in consultation with the Minis-
try of Law. As all these proposals are being reviewed afresh it is
not possible to indicate precisely the period within which uction
would be finalised. This would no doubt take considerable time.”

'48. The Committee considered the request of the Ministry of Industry
(Department of Company Affairs) for dropping the assurance at their sitting
held on 30 October, 1985.

49. After considering all aspects of the matter the Committoe decided
not to accede to the request of the Ministry for dropping the assurance.
On the contrary, the Committec desired that the Ministry should imple-
ment the assurance at their earlicst and might seek cxtension of time, if
wecessary, for its early implementation.
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50. The decision of the Committee was accordingly communicated
to the Ministry of Industry (Department of Company Affairs).

51. The Ministry then approached the Committee through the
Ministry of Parliamentary Affairs and Tourism to grant extension of time
upto 30 June, 1986 on the plea that “‘a short Bill containing urgent amed-
ments based on some recommendations of Sachar Committee and other
suggestions, had already been formulated and is presently under finalisation
in the Legislative Department of the Law Ministry.  Bill is proposed to be
introduced in the Budget Session, 1986 of the Parliament. Thereafter,
it is proposed to take up action on the remaining recommendations
of Sachar Committee and to prepare comprehensive Bill for the purpose.”

52, While granting the extension of time for implementing the assurance
by 30 June, 1986, the Committee hope that the Ministry will adhere to the
time schedule and totroduce the Bill to amend the Companies Act, 1956
during the autumn session of Lok Sabha. In their opinion, had the
Ministry shown due alacrity, the assuranee could have been implemented
much earlier. The Committee hope that in future —the Ministry would show
due care and attention in such important matters,

(i)

§3. On 7 May, 1985, the following Unstarred Question (No. 5469)
given notice of by Shri Prakush Chandra, M. P was addressed to the
Minister of Defence :

“(a) the number complaints received by his Ministry/Defence
Head Quarters about the illegal possession of M.E.S. barracks by
the civilians; and

(b) the details of each complaint and the action taken thereon ?

54. The Minister of Defence (Shri P.V. Narasimhan Rao) gave the
following reply :

‘’Information is being collected.”

55. The above reply to the question was treated as an assurance by the
Committee and was required to be fulfiled within three months of the date
of reply i.c. by 6 August, 198S.

56. On 16 September. 1985, the Ministry of Defence reguested the
Comnmittee on Government Assurances through the Department, of Parlia-
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L4

mentary Affairs Vide theicr UO' No. F. I1/D(6) USQ. 5469-LS/85 dated 16
Septembet, 1985 to drop the assurance on the grounds mentioned below :

*‘seveue.. that the requisite information in respect of MES barracks
is to be collected from all the units spread throughout the country
which will involve a lot of time, efforts and expenditure. Further,
such information may not be of much public interest. In view of
this it has been decided with the approval of Raksha Mantri to
request for the deletion of the Assurance.”

57. The Committee considered the request of the Ministry of Defence
for dropping the assurance at their sitting held on 30 October, 1985. The
Committee were not convinced with the reasons advinced by the Ministry
of Defence to drop the assurance nor did they apprecitte as to how the
Ministry of Defence reached the conclusion that the requisite information
was not of much public interest. In their opinion whether or not the
information required in implementation of an assurance was of public
importance was to be degided by them and not the Ministry. Thc assurance
given by the Ministry of Defence on 7.5.1985 was to be fulfillcd within
three months i.e, by 6.8.1985. However, reither the Miristry fulfilled the
assurance within the prescribed time nor did any extension of time was
sought. Keeping this in view. the Committce obs-rved that while making
a request for dropping of an assurance. the Ministry concerned shou'd not
take them for granted to accede to sucha request. They advised that
requests for dropping the assurances should always be accompanied by
requests for extension of time for implementitg the assurances. After
considering the matter, the Committee decided not to agree to the dropp-
ing of the assurance and desired the Ministry to implement it immediately
and also make formal request for cxtension of time. The decision of the
Committee was accordingly communicated to the Ministry of Defence-

58. In pursuance of the said direction of the Committee. the Ministry
of Defence approached them through the Department of Parliamentary
Affairs to grant extension of time upto 26 February 1986 vide their U.O.
No. F. 11/D (6) USQ 5469-LS/85 dated 13 February. 1986 on the plea, taht
‘information is to be collected from the three services Headquarters'.

59. On 3 April, 1986 the Ministry implemented the assurance by
laying a statement on the Table of Lok Sabha.

- 60. The Committee note that at last the Ministry of Defeace has im-
plemented the sssurance. Nevertheless, the Committee bave to express
their unbappiness on the meamer in whick the Migistry first spproached the
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Committee to drop the assurance and when that request was not acceded to
the Ministry decided to implement the assurance. The facts mentioned in
preceding paragraphs speak for themselves. While the Ministries are entitled
to approach the Committee to consider dropping of an assurance if some
genuine unforeseen difficulties crop wp in implementing the assurance,
this process is certainly not to be used as a means in the first instance to
evade the reply by giving an assurance and then seeking its dropping by the
Committee. The Committee are of the considered opinion that this kind of
approach is nothing short of an abuse of the process which not only denies
to an individual member of his right to bave information on a mltter‘ol'
public importance but also materially affects the right of the House as @
whole to have the information, The Committee therefore, would like to
impress on the Miaistry that in future requests for dropping of an assurance
should be processed with utmost care and caution and at an appropristely

higher level. Also, before submitting such requests to the Committee,
specific approval of the Minister shouid be taken.

61. This observation of the Committee may also be noted by other
Ministries/Departments of Government of India for future guidance,

(i)

62. On 8 May, 1985, the following Unstarred Question (No. 5725)

given notice of by Shri Somnath Rath, M.P., was addressed to the Minister
of Tourism anrd Civil Aviation :

(a) whether Government propose to set up a National Civil Aviation
Authority to look after the civil airports in the country ;

(b) if so, when ;

(¢ whether Government have appointed any Committee in this con-
nection; acd

(d) if so, the reccommendations thereof ?"

63. The Minister of State in the Ministry of Tourism and Civil Avia-
tion (Shri Ashok Gehlot) gave the following reply :

“(a) and (b). A proposal to set up a Civil Aviatibn Authority which
will be responsible inter alia for the development, management
and maintenance of domestic airports is under consideration.

(c) and (d). Yes, Sir. The Committee has recommended the creation of
a statutory Civil Aviation Authority.”
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64. Reply to parts (a) and (b) of the Question was treated as an
assurance by the Committee which was to be fulfilled within three months
of the date of reply i.e. by 7 August, 1985.

65. On 13 August, 1985, the Ministry of Tiansport (Department of
Civil Aviation), approached the Committee on Government Assurances
through the Department of Parliamentary Affairs, vide their U.O. No.
FI1/TCA(10) USQ 5725-LS[85 dated 13 August, 1985, to drop the assurance
on the grounds indicated below :

“‘Although the proposal to set up a Civil Aviation Authority for
domestic airports in India is under active consideration, it is likely
to take about a year for the Authority to come into existence. The
matter is required to be thoroughly examined as to the functions
etc. to be performed by the proposed Authority, ctc. A draft
legislation will also have to be introduced in Parliament for this
purpose. It is, thus, not likely that the assurance can be fulfilled
within the stipulated period of threc months or in the near
future.”’

66. The Committee considered the request of the Ministry of Trans-
port (Department of Civil Aviation) for dropping the assurance at their sitt-
ing held on 30 October, 1985, and decided not to accede to the request of
the Ministry of Tourism and Civil Aviation for dropping the assurance.
They desired that the Ministry should implement the assurance early and in
the meantime make a request for extension of time. The decision of the
Committee was communicated to the Ministry accordingly.

67. The Committee note that the assurance bas since béen implemented
by laying a statement on the Table of Lok Sabha on 26 February, 1986.
In this conmection, the Ministry should note the observations of the Com-
mittee made in respect of preceding assurance, )

(iv)

68. On 24 July, 1985, the following Unstarred Question (No.278) given
notice of by Shri Chintamani Panigrahi, M.P. was addressed to the Minis-
ter of Tourism and Civil Aviation :

‘“(a) whether there is any proposal before Government for giving
subsidy to the State Governments for the construction of low cost
and clean hotels for both domestic and foreign tourists ;

) if s0, whether Cantre has taken up the matter with State Govern-
ment aod initisted action in this direction ; agd-
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(c) the number of hotels and their locations in Orissa under this
programme ?"

The Minister of State in the Ministry of Tourism and Civil Aviation
{Shri Ashok Gehlot) gave the following reply :

‘“(a) and (ia)- Yes Sir- A scheme framed in this regard has been for-
warded to the State Governments.

() Specific proposals from the Government of Orissa are awaited.”

69. Reply to part (c) of the question was treated as an assurance by
the Committee which was to be fulfilled within three months of the reply
i.e. by 23 October. 1985.

70, On 30 September, 1985, the (Department of Tourism) approached
the Committee to drop the assurance through the Department of Parlia-
mentary Affairs vide their UO No. F. I11JTCA(2) UQ-278-LS/85 dated 30
September, 1985 on the grounds mentioned below :

‘“The present position in this regard is that detailed criteria for the
low cost and clean hotecls (to be known as economy hotels) are
being finalised by this department and the proposals received from
the State Governments for the grant of Central subsidy for the
construction of such hotels will be examined with reference to the
prescribed criteria. As these proposals will involve financial
assistance by the Central Government, each proposal will be exa-
mined in detail in consultation with the Ministry of Finance. The
process of examination of a hotel project is a time-consuming
process which requires prolonged correspondence between the
concerned State Government and this Department before the
proposal is finally accepted and the subsidy released.”

71. The Committee considered the request of the Ministry of Parlis-
mentary Affairs and Tourism (Department of Tourism) to drop the assurance
ut their sitting held on 30 October, 198S.

The Committee, keeping in view the difficuity expressed by the Ministry
to implement the assurance, agree to drop the assurance.” -
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(v)

72. On 3 April, 1984, the following Unstarred Question (No. 6171)
given notice of by Shri Neclalohithadasan Nadar, M.P. was addressed to
the Minister of Law, Justice and Company Affairs :

““(a) whether Government are aware that the wives, sons and daughters
of some of the Judges of High Courts and Supreme Court are
practising in the same courts where the Judges themscives are
serving;

(b) if so, the details thereof and whether Government have gone into
the propriety of the present state of affairs; and

(c) if not, whether Government propose to take steps to har the
practice by the relatives of the judicial officers in the same courts
where they are serving and details thereof ?”

73. The Minister of Law, Justice and Company Affairs Shri
Jagan Nath Kaushal gave the following reply :

“(a)and (b) Information in respect of part (a) including the details
thereof is being collected and would be laid on the Table of
the House. The Govérnment have not yet gone into the

propriety of the matter.

(c) The issue regarding Judges’ relatives practising in the same
High Court Is sub-judice in the Supreme Court. The
Government would consider the matter after the decision of
the Court.”” °

74.  Reply to parts (a) and (b) of the question was treated as an assu-
rance by the Committee which was to be fulfilled within three months of

date of the reply i.c. by 2 July, 1984.

75. After seeking 5 extensions viz. upto 3.10.1984, 3.1.1985, 3.4.1985
and 3.7.1985 and 3.10.1985 respectively to implement the assurance, on 16
September, 1985, the Ministry of Law and Justice approached the
Committee on Government Assurances through the Department of
Parliamentary Affairs vide their U.O. No. XIV/L & J (21)/USQ. 6171-LS/84
dated 16 September, 1985 to drop the assurance on the grounds indieated

below :
‘“We had addressed the Bar Council of India (B.C.1.) and

the Deptt. of Justice for obtaining the necessary information to
fulfil the assurance. The Bar Council of India have replied vide
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their letter dated 14.7.1984 stating that they do not have the infor-
mation and that the same might be obtained by this Ministry from
the High Courts and Supreme Court. The Deptt. of Justice in
their D.O. letter dated 21.6.85 have replied stating that the
Department are aware of the close relations of some Judges of
High Courts who are practising as advocates in the High Courts
where the Judges are functioning. However, they are of the view
that it is considered not advisable togather detailed information
in that regard from the High Courts and the Supreme Court, as
it would be embarrassing to enquire from the Judges/Justices about
their relatives and that might even raise sensitive issues.’

76. The Committee considered the request of the Ministry of Law and

Justice for dropping the assurance at their sitting held on 31 October,
1985.

77. Finding that the Department of Justice was aware that close
relations of some of the Judges of the High Courts were practising as
advocates in the High Courts where the Judges were functioning, and the
matter being already swb-judice, the Committee did not concur with the
opinion of the Department that collection of information from High Courts
and Supreme Court would not be advisable as it would be embarrassing to

enquire fiom Judges/Justices about their relatives and that might even raise
sensitive issues.

78. They desired the Ministry to expedite to implementation of the
assurance at the carliest and if circumstances so warranted ‘to request for
extension of time as would be needed by them for this purpose.

The decision of the Committee was communicated to the Ministry
accordingly.

79. The Ministry of Law and Justice then requested the Committee
through the Department of Parliamentary Affairs vide their U.O. No. F.
XIV/LJ(21) USQ. 6171-LS/84 dated 14 February. 1986, to grant extension of
time upto 30 June, 1986 for implementing the assurance. The Ministry
inter alia stated “the Department of Justice, has been requested to collect
the information about the ciose relatives of the Judges of the High Courts
and the Supreme Court practising in the same courts where they are serving.
On receipt of the said information from the Department of Justice the
question of the propricty of the said situation and the steps to be taken to

remedy the same will be considered by the Government in its proper
perspective.’
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80. The Committee regret that despite their clear direction for expedi-
tious implementation of the assurance, the approach of the Ministry is
lackadaisical as is reflected in their note regarding further extension of time
for implementation of the assurance. While not being averse to grant time
to the Mioistry to implement the assurance by 30 June, 1986. the Committee
desire that the whole matter be placed before the Miaister to expedite the
implementation of the assurance. The Committee would await the reaction
of the Minister in the matter at the earliest.

(vi)

81. On 14 March, 1985, the following Unstarred Question (No. 196)
given notice of by Shri Anand Singh, M.P., was addressed to the Minister
of Education :

*‘(a) whether Government have been thinking of opening a large number
" of public schools which would serve as pace sctters and besides
promoting education will also promote national integration; and

(b) if so, the salient features of the scheme 7’

The Minister of Education (Shri K.C. Pant) gave the following reply :

“(@) & (b) There is no proposal under consideration of Government
to open a large number of public Schools. However, the
Government is considering the setting up of model schools
at the district level during the 7th Plan period. The details
of the scheme are being worked out.”

82. Reply to the question was treated as an assurance by the
Committee which was to be fulfilled within threc months of the reply i.e.
by 13 June, 1985.

83. On 9 May, 1985, the Ministry of Human Resource Development
(Department of Education) approached the Committee on Government
Assurances through the Department of Parliamentary Aflairs vide their
U.0. No. E. I1/Edu. (1)USQ. 196-LS/85, dated 9 May. 1985, to drop the
assurance on the grounds indicated below :

““The question related primarily to opening of public schools
to which a categorical negative reply has been given.
Information regarding the proposal to set up model schools

was given asan additiomlity on the assumption that the question
may be referring to them.
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The scheme for setting up model schools is still to be
finalised and may take considerable time as several sub-committees
are being sct up to consider different aspect of the proposal.’’

84. In reply to a query as to whether (i) any time-frame had been laid
down for finalising the proposal in regard to setting up of model schools
at the district level during the Seventh Plan and (ii) if so, the time-frame so
decided and if not. the reasons therefor, the Ministry informed the
Comnmittee :

‘““Approval of Cabinet and the Expenditure Finance
Committee was originally expected to be obtained by the end of
July, 1985. However the draft note for the Cabinet is presently
with the Ministry of Finance for comments. As soon as they are
available the matter will be placed befor the Cabinet for approval.
After Cabinet's approval the proposal will be placed before the
EFC.

The expert Committees set up to work out details of
different aspects of the scheme, have - started their work in
anticipation of approvals so that there is no delay once approval
of Cabinet and EFC are available. The Committes will submit
their reports during August to October 1985.”

85. The Committee considered the request of the Ministry of Human
Resource Development (Department of Education) for dropping the
assurance at their sitting held on 31 October, 1985,

86. After considering all aspects the Committee found no justification
to drop the assurance as the assurance was obviously given in regard to
model schools. They desired that Government should make earnest efforts
to implement the assurance at the earliest and might request for suitable
extension of time. The Ministry was accordingly informed of the decision
of the Committee.

87. The Ministry of Human Resource Development (Department of
Education) then approached the Committee to grant extension of time upto
27 April, 1986 for implementing the assurance on the ground ‘‘the scheme
for setting up of Model Schools in each district of the country is still under
consideration.”

88, April 27, 1986 also being over mow, the implementation of the
assurance is not in sight. Concelving new ideas and schemes is of course
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important, equally, if not more, important is producing the results by
implementing those ideas or schemes. The Committee do believe that the
setting up of model schools at the district level during the Seventh Plan
period must be recelving Governments consideration much earlier than it was
disclosed in reply to the aforesaid question. That being so, the Committee
, fail to understand the reasons for which Government are not able to come

ont with the details of the scheme as yet With the new education policy on
the anvil, which envisages the setting up of pace setting schools all over the
country, it is all the more essential to expedite ‘the drawing up of the
necessary blue print of the scheme contemplated in the aforesaid reply. The
Committee recommend that the matter should be attended to om priority and
with the required urgency which would automatically ensure implementation
of the assurance.

(vit)

89. On 15 March, 1985. the following Unstarred Question No. 246
given notice by Shri A.P. Sethi, M P. was addressed to the Minister of

Finance :

““(a) whether any criminal cases have been initiated against some
private companies by Income Tax Authorities during 1983-84 and
1984-85 for not depositing income tax of more than Rs. 90,000
deducted at source within the stipulated period with the Union
Government; and

(b) if so, the details in this regard 7"’

90. The Minister of State in the Ministry of Finance (Shri Janardhan

Poojari) gave the following reply :
“(a) Yes, Sir.

(b) The cases where some private companies, have not deposited
Income Tax of more than Rs. 90,000/- deducted at source within
one year, within the stipulated period with the Union Government
are as under :

Assessment. Year' Amounto
T.D.S. Rs.
M/s. R. Tulsidss & Co., Bombay 1977-78 1,36,672
1978-79 2,59,171
1979-80 2,69,790
1980-81 3,55,630
“M/s. Hind Shipping 1977-78 94.976

Ageacies, Bombay 1978-79 1.29,778




24

The latest position is being ascertained from the field authorities.”

" 91. Reply to part (b) of the ‘question was treated as an assurance by
the Committee which was to be fulfilled within three months of the date of
reply i.e. by 14 June, 198S.

92. On 18 July, 1985, the Ministry of Finance approached the
Committee on Government Assurances through the Department of Parlia-
mentary Affairs vide their UO No. F. II/F (1) USQ. 246.LS/85 dated 18
July, 1985 to drop the assurance on the grounds indicated below :

“The information available with the Ministry was given in reply to
the question and it was stated that Jatest information was
being as-from the field authorities, This portion of reply was
treated as an assurance. The information has since been received
from the field formation and it is found that there is no change.
The information given in the original reply may, therefore, be
treated as final, and no further rcply may be expected from
this Ministry. The assurance may kindly be treated as fulflled.”

93. The Committee considered the request of the Ministry of Finance
for dropping the sssurance at this sitting held on 31 October, 1985. As there
is no further change in the information given earlier by the Minister in reply
ta the question, the Committee agree to dropping of the assurance.

(vidf)

»
94. On 23 April, 1985, the following Unstarred Question (No. 4046)
given notice of by Shrimati Jayanti Patnaik, M.P. was addressed to the
Minister of Petroleum :

‘“(a) whether Government are aware that the present storage capacity
of the public sector oil companies in Orissa for storing diesel,
petrol, kerosene. furnance oil etc. is most inadequate;

(b) whether Government of Orissa had requested his Ministry to con-
sider the issue of immediate augmentation of storage capacity of
various public sector oil companies in that State: and

(c) if so, the steps taken by Union Govercment to implement the
request made by Government of Orissa **’
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The Minister of State in the Ministry of Petroleum (Shri Naval

Kishore Sharma) gave the following reply :

“(a) No Sir, The product tankage capacity already availablein Orissa

(b)

is copsidered sufficient to meet the current demand for POL pro-
ducts in that State.

Yes, Sir.

(c) Witha view to augmenting the product storage capacity in the

96.

country in accordance with the existing policy of the Government,
tankages to the extent of 6357 Kis. are being set up in Orissa
under Phase-I of the Additional Product Tankage Programme and
these are expected to be completed by the end of 1985. Tankages
to the extent of 10532 Kls. have been sanctioned under Phase-11A
and these are expected to be completed by 1986-87. A proposal
tosct up a terminal at Paradeep is also undcr consideration of
Government"".

Rep.ly to part (c) of the Question was treated as an assurance by

the Committee which was to be fulfilled within three months of the daté of
reply i.e. by 22 July, 1985.

97.

On 13 September, 1985, the Ministry of Petroleum and Natural

Gas approached the Committee on Government Assurances through the
Department of Parliamentary Affairs vide their U.O. No. F. II Pet (18)USQ.
4046-LS/85 dated 13 September, 1985 to drop these ussurances on the
grounds indicated below :

A proposal to set up an oil terminal at Paradeep has been under
consideration of the Government alongwith similar other propo-
sals. However, owing to constraint of resources and consequent
inability of the oil industry to take up any tankage scheme other
than those of operational necessity during the Seventh Plan, there
has been no further progress on the proposal for setting up an oil
terminal at Paradeep. At this stage. it is not possible to say as (o
when the Paradeep Terminal proposal will be approved and taken
up for implementation. In view of this, it is requested that thc':
reply given to the above question may not be treated as assurance.’

98. The Committee considored the request of the Ministry of Petro-
leum and Natural Gas for droppiog the assurapce at tbeir sittiog beld oo
31 October, 1985 and agreed to it



26

99. While the Committee have agreed to drop the assurance in the
present case, they would like to point out that whenever in a reply it is stated
by the Minister that such and such proposal is under consideration, the
Committee would normally take it that the Minister would come forward
within a reasenable time to inform the House about the final decision on
that proposal or the progress about its implementation. In the opinion of
the Committee, an assurance is normally implicit in the expression the
proposal is under consideration or the matter is under consideration and the
House expects to be informed further. In fact the reply raises same kind of
hope in the people likely to be attached by the decision. The Committee
reiterate the above observation in order to clarify the misconception that
the said expressions indicate a self contained and a final reply and are not
be treated as an assurance.

100. In the present case while the assurance was given on 23, April,
1985 the Ministry approached the Committee with the request that the reply
might not be treated as an assurance after an expiry of five Months. The
circumstances or difficulties pointed out by the Ministry did not crop up
suddenly and in fact existed from the beginning itself. This indicates a
peculiar care-free attitude on the part of Ministry which has to be disapp-
roved by the Committee. It is hoped that such kind of lapse will not be
repeated by the Ministry in future.



CHAPTER IV

POSITION OF PENDING ASSURANCES PERTAINING TO
SEVENTH AND EIGHTH LOK SABHA

101. A statement showing the position of assurances p:riainiag to
Seventh and Eighth Lok Sabha perding implementation by the Government
as on 3 April, 1986 is given in Appendices.

102. The Committee would like the Ministries/Departments concerned
to make a critical analysis of these assurances so as to implement them with-
out further loss of time.

B. K. GADHYVI,
Chairman,
Committee on Government Assurances

NEW DELWI
May 6, 1986
Vaisakha 16, 1908 (Saka)
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MINUTES
. Sixth Sitting

Minutes of the Committee on Government Assurances (1985-86)
held on 30 October, 1985, in Committee Room No. 53, Parlia-
ment House, New Delhi.

The Committce met on Wednesday, 30 October, 1985 from 15.00 hrs. to
15.40 hrs, .

PRESENT
Shri B.K.Gadhvi—Chairman

. MEMBERS

Shri T. Bala Goud
Shri V. Kishore Chandra S. Deo
. Shri Jaganath Prasad
Shri Virdhi Chander Jain
Shri Rahim Khan
Shri Channiah Odeyar
Shri Keshorao Pardhi
Shri Ram Pujan Patel
Shri K. Pradhani
11. Shri Jitendra Prasada .
12. Shri K.N. Pradhan

R R LR

SECRETARIAT

Shri M.G. Agrawal —Senior Examiner of Questions

2. The Committee took up for consideration Memoranda Nos. 24, 16,

17, 18 and 19. Observations/recommendations of the Committee on the
said Memorada were as under :—

Memorandum Nos. 24 :—Review of assurances pertaining to -various
sessions of Seventh Lok Sabha._

3." The Committee considered eight pending agsurances of various
sessions of Seventh Lok Sabha pertaining to the Ministries of Parliamentary

28
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Affairs and Tourism (Department of Tourism), Urban Development and
Human Resources Development (Department of Youth Affairs and Sports),
details of which are given in the annexure.

3.1 The Committee madc the following observations/recommenda-
tions :—

Sl Nos. 1,3, 4,5,6,7 and 8 : The Committee noted that the Minis-
tries of Parliamentary Affairs and Tourism (Department of Tourism), Urban
Development and Human Resources Development (Department of Youth
Affairs and Sports) had already availed of more than 3 extensions for fulfil-
ling the relevant assurances. The purpose of secking the informations through

the question was defeated if the requisites information was furnished after
inordinate delay.

-

3.2 The Committec were unhappy to note that in many cases the
extensions had been sought after the expiry of period of the previous exten-
sions. This gave the impression to the Committce that the .concerned
mestnes/Departments were not serious enough to observe the time
schedule for fulfilling the assurances. The Committee desired that whenever
any Ministry was not in a position to implement an assurance within the
specified time, they should apply for extension of time well before the expiry
of the date of the previous extension.

3.3. After considering all aspects of the matter, the Committee agreed
to the requests made by the Ministries for extension ofstime and desired that
the assurances be fulfiilled as early as possible in any case not later than the
expiry of time.

3.4. Sl No. 2 : The Committee noted that the assuranco was given as
far back as 24 August, 1981. Since then the Ministry of Urban Development
had made 15 requests to the Committee for extension of time for fulfilling
the assurance. The last request was made on 9 October, 1985 secking
extension of time upto 31 December, 1985 on the ground that matter was
still under active consideration of the Ministiy and a decision in the matter
was likely to take more time. The Commirtee were surprised to observe
that the Ministry had taken 4 years to take a decision on an important issue
like conversion of lease hold land into free-hold. The Committee were not
satisfied with the reasons advanced by the Ministry for seeking the extension
of time and desired that lhe Ministry should implement the assurance
expeditiously and for any further extension of time, cogent and convincing
reasons should be given therefor.
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Memorandum No. 16 :—Request from Government for dropping of an
assurance given on 3.4.1984 in reply to Starred
Question No. 548 regarding amendment of Company
Law on the basis of recommendations of Sachar
Committee.

4. The Committee noted that the Ministry of Industry and Company
Affairs (Department of Company Affairs), to whom this subject was trans-
ferred, had requested through the Ministryof Parliamentary Affairs that the
assurance might be dropped on the grounds mentioned in their note dated
4 July, 1985, relevant extracts therefrom are reproduced below :---

*““The proposals for amendment of the Companies Act, 1956
in the light of the recommendation of Sachar Committee and other
suggestions were examined by this Department in consultation with
the Ministry of Law, and other Economic Ministries. Thereafter,
it was proposed to introduce a short legislation in Parliament to
amend the Companies Act, 1956 in regard to certain urgent pro-
posals so as to plug loopholes and also to make them more relevant
in the light of the socio-economic scenario, pending the introduction
of a comprehensive Bill ata later stage. Necessary legislative-
proposals were finalised in consultation with the Law Ministry but
in the meaawhile, the Elections for Lok Sabha were announced in
November, 1984. With the coming into office of the new Govern-
ment, after the General Elections, it was deciQed to review afresh
these proposals in consultatian with the Ministry of Law. As all
there proposals are being reviewed afresh it is not possible to indi-
cate precisely the period within which action would be finalised.
This would no doubt take considerable time.”

4.1. The Committee also noted that the Ministry of Industry and
Company Affairs, prior to the making of request to the Committee for drop-
ping the assurance, had requested the Department of Parliamentary Affairs
to move the Committee to drop the assurance on the ground that ‘“‘passage
of an amcndment to a statutory cnactment is a time consuming process and
not entirely within the control of the Department to implement the
assurance within the perscribed time.”” The Ministry of Parliamentary
Affairs had then advised the Ministry that the Committee on Government
Assurance did not normally agree to deletion of an assurance on such
grounds.

4.2, After considering all aspects of matter the Committee decided not
to accede to the request of the Ministry for dropping the assurance. The
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‘Committoe desired that the Ministry should implement the assuiance at
their carliest and may seek cxtension of time, if necessary, for its imple-
mentation.

Memorandum No. 17 :—Request from the Government for dropping of
an assurance given on 7-5-1985 in reply to

USQ No. 5469 regarding illegal possession of
M.E.S. barracks by civilians.

3. The Committee took note of the following rcquest of the Ministry
of Defence received through the Ministry of Parliamcniary Affuirs in their
note dated 16 September, 198S.

I SOUR that the requisite information in respect of M.E.S,
barracks is to be colleocted from all the unus spread thoroughout
the country which wiil in involve a lot of ume, efforts and expendi-
ture. Further, such information may not be of much pablic
interest. In view of this it has been decided with the approval of

Raksha Mantri to request for the deiciion of the Assurance.”

5.1 The Commitieo were not convinced with the reasons udvanced by
the Ministry of Defence to drop the assurunce, the Commiitee did not
appreciate asto how the Ministry of Defence had reached to the conclu-

. Sion that the requisite information was not of much public interest.
Whether or not the information required in implementation of an assurance
was of public importance was to be decided by the Committce and not the
Ministiry. It was noted that the assurance wus given by the Ministry of
Defence on 7-5-85 to be fulfilled within threc months i.e. upto 6-8-85.
However, ncither the Ministry fulfilled the assurance within the prescribed
time nor did any extension of time was sought.

5.2 The Committee observed that while inaking a request for dropp-
ing of an assurance, the Ministry concermed should aot presume that it
would be dropped and should invariably apply for extension of time where

DECessary.

5.3 After carefully considering the matter, the Committee decided
not to drop the assurance snd desired the Ministry to implemeat the
amurance immediately snd also mmke formal request for extemsion of
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Memorandum No. 18—Request from the Government for dropping of
an assurance given on 8.5.85 in reply to USQ
No. 5725 regarding setting up of National Civil
Aviation Athority.

6. The Committee noted the request of the Ministry of Tourism and
Civil Aviation forwarded through the Ministry of Parliamentary Affairs

note dated 13 August, 1985, relevant extracts therefrom are reproduced
below :

“Although the proposal to set up a Civil Aviation Authority for
domestic airports in India is under active consideration, it is likely
to take about a year for the Authority to come into existence. The
matter is required to be thoroughly examined as to the functions
etc. to be performed by the proposed Authority etc. A draft-
legislation will also have to be introduced in Parliament for this
purpose. It is thus, not likely that the assurance can be fulfilled
within the stipulated period of three months or in the near
future.” . '

6.1 The Committee decided not accede to the request of the Ministry
of Tourism and Civil Aviation for dropping the Assurance. The Com-
mittee desired that the Ministry should implement the assurance and in
the meantime made a rcquest for extension of time.

Memorandum No. 19—Request from Government for droppin of an
assurance given on 24.7.1985 in reply to UsQ
No. 278 regarding subsidy to State Government
for construction of low cost and clean hotels.

7. The Committee noted the request of the Ministry of Tourism and
Civil Aviation for dropping the assurance, made through the Ministry of
Parliamentary Affairs note dated 30 September, 1985, relevant extracts
therefrom are reproduced below :

“The present position in this regard is that criteria for the low
cost and clean hotels (to be known as economy hotels) are being
finalised by this department and the proposals received from the
State Governments for the grant of Central subsidy for the cons-
truction of such hotels will be examined with reference to the
prescribed criteria. As these proposals will invove financial assis-
tance by the Central Governipeot, each proposal will be cxamined
in detail in copsuitation with the Ministry of Fipance- The pro-
cess of examination of a hotel project is-a time-consumiag pro-
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cess which requires prolonged correspondence between the
concerned State Goveroment and this Department before the
proposal is finally accepted and the subsidy rcleased.”
* 7.1 The Committee¢, keeping in view the difficulty expressed by the
Ministry to implement the assurance, agreed to drop the assurance,

The Committee then adjourned to meet again on 31 October, 1985.



34

JO uolesijn dy) uy tje)
-130ys aanjeredwos ay; (q)

-om}
d10W JWOS *38JN0d
- 9ye) Kew mp o) ul
‘snoutwmnjoa eyqes Yo jo pue :qluis'q-g
‘sqjuowr st qoigm 3lqeL 349} uo ¢ 33eaK  [B13ADS 15E] IY) Jlys £q
sy ur  sIeak [eI3A3S SISl $8601  paedaqm  Buunp spoford ogieds  ygep ‘Ang
-gua pIjusdm 1sed aqy 10j $8°8°GlI S8°L°Ly PU® padxdjjod J0j spunj jo uonesin e -y
-93idut 2q 0) aonewliojur €8°9°LC S8¥°CT 8uinq s1 uon Sy ur iguoys I¥ny  Ip §66 ‘ON
vu.__..vo.- sem Y} jo uone| S8 €Le S8 IIt -ewliojul 24 U32q sey 214} eyy aonsand
ADUBINSSY -idwo) oy S81°LT $8°01°LT : (q) pue (®) PBJ B SI I 124lagM (%) paue)g ‘1
.V, A1039e)
BYqES JOT JIUIAIS JO UOISSIS UYL
(WSIINOL 40 INTWLYVJId)
NWSNNOL ANV SYIV4dV AYVINTIWNVITIVd 40 AUISININ
8 L 9 S 14 t [4 1
oidn 170 . {vp
. w3 uonsond) pue ‘ON
Irewdy suoseday 1y3nog uosuxy durInssy ) Jo X3 aonsand

(Pa1ep sainuiy 341 jo € "ON eied 9pIA)

dYNXINNY

VHEYS Y071 HINJIATS



35

pannbax  seam
ourvinssy

‘sqiuom
UM ar
“qua pajusw
-dun 3q 0y
paimmbar  sem

JogeInssy

-lojus  Aus
-1abax a3y

awy
slow Jmos
axe1 03 Kjdyy|
s Jajjew Y}
Ul UoISRIp ¥V
‘AnS1vI Q)
Jo uoneiop
-1SUOJ 3AlOR
lopun {[ns si
jayew gL

S8°191

¥8:01°91

s8Irle
$8'6°0¢
S8'ele
8 trie
V86
¥8'9°
¥87°8¢C
€8 110t
€881t
€8¢ IE
13:3 20 1
8°6°0¢t
7890t
[£: 32413
wrie

¥8°01°€T
733781

$8°01°6
133 4 4
$8°I°Lt
¥8o1-cl
v8-L6l
v
£8°CIT
£8°6'91
£8°9°01
£8'8'91
awolL
wrLel
[4- X WA
[4: XA A
18°CI°6

-uLojur gy
Q) pus (w)

PO

-105 8ulaq e
‘aJnul) puw;

Jo swaishs pjog

031 5¢ [|oM s®
ploy-asea| jo

uonBnSIUNWpPE
Y ur Pud
-i1adxs  oaAmy

qorgM ‘s31103
-uRYL uwoufn)
/SiuamwuIaA00)
sl  UIRID
JO SMaIA oy L

SjueAlds RUETLSETY )Y
JO Jqunu w0} oy (%)

¢ Juasdid 1w spues
Prw W s yaiga
18 38ws a3 ou j) (3)

PuU® : uaya ‘os 1 (Q)

‘Ployg-91j 03
sdd0s Zulpping asnoy
aAnwadood snowrea gy
g8nonp Surpjing-asnoy
loj suided ad ur yqa
oyl Aq panoje pue
PIOY-2883] 3y} 113AUOD
03} U338} UQ 2dUIS $BY
uoIsSIOp LUV JIYRYMm (8)

¥, A1o3a)eD

DYQDS YOT YIuIA3S [0 Suolssas AX 03 JA
INdWJOTIATA NVHIN 40 AYLSININ

i 10Jasoy
Suos®al oY) Suijuls sivak
9AY 158] 3q) Suirmp $109f
-0ud ogmpads 10y spunj

uonsand
paumsun ¢

: soysuyy
‘WS
uys 4q
1861 ‘15u8
-ny @y
/qy pareq
SOl "ON
uonsInd
paumsu) g



uys 4q

2Iq) ur cAnstaiy g1 S8TICIE $g'0I'6 Ppue| jo w3y  dn ymq pur vad Lq
QUM pRTIm  Jo ToheIP $8°6'0¢ c8'p¥  -sAs pioysses]  payojje s1ofd uo WG P SL PASP
-dm! 3q 03  -1SUOJ AN S8°Elt ¢g'I'Ll 94 Jo uol  wEnoy jo jsunn Fuim . 69101 ON
poxnbos  ses  Jpumynsst  pETI'IE  ¥8°0I'TI  -1OQE® Jo on  -O[[¥ JO JWIYN IW.IRY uonsIngd
JoueInssy ° JIMNBW YL ¥8°6°0F L6l -sanb gy (9) wej e 81 ) IoYIAgA (¥) poumisun

€861

"knuno) ‘qudd If 0 €861

ag A0 ‘Gpousy | PpUs. 7861

me  pyE ‘equaag 1€ 01 T8l

-ops  suun ‘Aipaoef | WOY aA0qE

ajsuipIOqas (v) g5 (Sw-Ki0Sam)

g woly - pajomoid pos paYd

gonyuLIOy -3 1§/0§ o SuBuojeq

-ul Iy} 19 pus. (1§/DS) 3mipnpx?)

-]09 0} AWy SjuBAI JRWUWIA0D

oga ‘An Jo lqunu [go} aq Q)

SN 81 pue ¢ P

Jo 0wo pa - '4 -siedos (POIs [BLIAISIUN
-qoene Ue -uou pue [ELASITIN) : eyqegy
Supuug jo -3sNOH 94} Jo juomyedap (I8 UI 7861 -324g uys
‘syyuow eIoNR™NJ J|qeL 3y uo ‘Kyenuep | uo se (WM £q ¥861
Uy ar  woy P s80I9! ¢g-L67 PrEl 9q [m  -K1083)e) D 01 Y PED ‘judy y»i
-quUA  pajudm  -MBME (IS $8'891 sev'TC  pue pawdod  m 1§/0§ o1 Burduopq g1 Aep
-oidw! 2q 03 sI Uonew $8°'¥ 9l sg1'ec  Suwq st won  pue (1S/OS Supnoxd)  889L ON

L 9 S 4 £ (4




3

i 39
-suen JO spoyiam pusy
-1apun 0} uosa 0N 100
ajdoad 3P 38w1000W0
0} MIA € LA WIS
vad 3o sneRqy e
-y 0} ued sawy pUe
s1pjsaRn gPas o uofy
-8j31 W Ajuoyny 1a3m
dopasq  PwsEWO
sqy  pue fuuoquy
usmdoaasad usqIN
‘guedkiey Jo $IWIYMN
ay) pAPNIS 3ATY UEL
_uIsA0D RURYM - (@
pus $3§39109p 2A1N[10D
pus S[ia 3]qed0AdN
*skousone jo samod 31Q
-£20A3LI1 ‘[195 03 NUIW
.oosfe Jo uonsnsify

Jo siseq 293 0O meg vt

aoeid Buiyw AT sousd

3w oW quomm  -03d @S jo ssajsuen

2uz0s e} 03 oA0D 9q1 Jo IS o818 (s PUT

Apyy st 1N uoNeIIPISUOd ssuodsal 0U PIXOA2 PRY
<o 3 Ut -pun styyea 086 [6L61 T padnpos U *ApoqeIy¥id)

squow  UOWKdP V¥ w  amoa  vad A paow ney UTYPEISAISS



38

¢ paedas
s1q) o1 1U3WUIA0D
Jo uondear agl ‘os i (p)

pue ‘maishs
jusl panoidH 3G Yim
Keme Op puE $33)10](e 3}
o1 s1ydu digsidamo [y
32Ju0d 0} suonejuasaidas
JBI3A9S  JpEW  9ABY
SUONIBIDOSS Y A”JPM
SJU9pISAYy pue siey jo
sa9)10[[B Y} Ioidga (9)

‘Kynyadiad ut <Qn._ ()]

juas punoif Ked 03 A8y -peuIqy

s0]]V 24} 19qiYA (q) sy

-KnsIoTN . "PUON

si) jo uol 's3ep 971 JO 1509 uygs

‘sqIuow -RIIPISTOD 1My sq1 pied aaeq Ao A&q $861

LRl O oy Jepum  us $8°TI'ET £8°01°01 Jajye U2Ad sivf 1I3YY J3A0 ‘Apog PIET

-ylim pajudw sI  sIdno|(E S$8°6°€T 8L 0l *1UWUIIA0D) s1g8u1 digsioumo ssassod Y} pdep

-3|dur 3q 0} o0 s1q3u $8°9¢T S8l 341 jo uoneidp jou op saNoje 1P 9 ON

paImbas  sem digsisumo jo G8'€'€T SSI°L -1STO0d 12pun st (fuoyiny j1mawdopasq sonsand
duBINSSE Y, uonsanb ay L B TIET $8°01°6C Pnew YL (P) 1913@)" vada 1oqga (e) - pausisaf}) °S
] L 9 s v € [/ 1




39

8L YT
puecgy 61 U0
pre| 10wa)els
apia  parusm
-3idwt Apieg

K123

-eiedas ju9s
Sulaq 81 92
'sL N/samg
ajow  Jwos
Jo  103dsas
Ul  oopem
-10jui Susar8
uodoy uwon
-vjeowmejdw]
ug ‘JIAIMOH
‘A12191dwod
durINSSE
’w 19y
0} 9[q:ssod
34 j0usi N
‘syuawuedaq
[sansIN
341 jJo Jwos
osiese s"1'N
JRUEL L LIETY TS
g

oY) [[8 WO}
goljrWIOj
-ui 919|dwod
JO juem JOg

s8-8l
S8°6'81
$8-9°8I
$8°e"81
12 X181
¥8:6'81

sg'o1's
S8°L°6
§8°t9C
y8°tI-LT
¥8°6'ST
¥898¢

"sNOYH 9y} jo
Jqel sy uo
Pre| q jjia pue
P3193]105 Bulaq
sI uonswiojuy

‘panoye £jjemon
s1ep/sasnoy 343 pue sod
-Jud 3y) 30} u24i8 sjuvid
Jo wmusnb aq) ‘saquy
PIABPIYOS  pus  SNSEH
PIInpagog 1oy w1 IRy
uonealssas g sdnosd
AW0OU! JUIPIP 10 JudW
-u3A00n £q pIIMNSuod
pue szonMINSuf por suoh
-esodiod 10 uonyeiodiod
JudWUII0N snoulwA £q
Pa1onJ3suod  s)e/sasnoy
Jo 13quinu Sulpie8as asim
9w, uonisod 3y} (®)

O, AJ0OOdLVD

‘ekneg
usfeieu
-efies LYS
£q ¢361
‘g
‘W6l
Y pawep
i8¢€ ON
aonsand)
poumsu -9



puE :p3|qEsIp I
30§ 0s[® $3qUI ], PIMPIYOS
pue saise)  PIINPINds

PaA19Iny
aq o} pasod 10j pIAIRSl  wWIy
-0ixd si ouml Jo o igmnu Y (9)
-nssy  3q)
puB PaAI20l " panioj® u3aq
u3dq Puls Ajjenjoe 13quinu 3Y) (q)
sey uam
-UI3A0P) 81 ‘sapudde
-183) o) Jo papie/posiuedio juwm
1031U0d AN ‘Bgqus 94} JO  -UWIIA0D pue suonjeiodio)
-sljsiolmpe J|qe], 9y} uo JUWWIIA0D SNOWIEA
2 9@ 19pun PI®] 34 [Im pue kq pevnnsuod sdnoid 811 ¢
uoneiodiod PR193][0d Buidq Jwooul  JUARPPp  30) fesng ugsg
/suonnminsul §1 uonewIojul $109wWaud} sieg/ssnoy Jo A9  +361
Jjowm JWOg gL (P) 0} ®) iaquInu asim-33.iS 3Y) (8) ‘ysnény
pue eIysel : 10§ Supyse pue e
*6861°L°pT uo -ByeN  Jo S811°Tl $8'8°61 SIEQ JO UONONIISEOO Jurp Iy paep
P1e] JUSWINBIS 103WWIA0D $8°8°TI S8°6LI -1e821 #3861 ‘Y2IEW 61 VO 00t ON °
. 9pn pAWW 3O 303ds Uy s8°¢°Cl1 €8°C'8I 785¢ "ON -Osn 01 und uonsInd
<dw Apied uoyewIoJu] 82 $8° 1191 &das sy) 01 a1 pausesufy L
D, AdODHLVD
8 L 9 Y 14 £ [4 1




41

aqy jo 31qeL
op ,uo piej
10oWINe}s pue
palgmy  Ap
-Jud u33q sey

20URINSSSY

”

[suo13RIdpI
sizods Jwos
wolj P
-teme jjys st

uonEuLIojul
ausimbas 3y

:SOV d0 .—.Zmz.—b—(mmﬁv INTFWNAOTIAEA IDUNOSHY Zi:: 40 AMISININ

-sygsmpedag
[sounsIoI
S162WUIA0D
uoluf} Ppue
1UAWLIAA0D
E3141N

Jo Joqunu ®
wolj pajleme
s st uon
-8wWwiojul 313
-dwod ‘IAd
-MOH -ulele
Ajrenaed

§801°0t
$8°L°0t
S8y 0t
sg'i'ot

A Jo IquL
3} uwo pig
S8°L'61 %q |il» pue
S8°svl Pa393410o Buraq
S8°T8 Si  UO{)BWIOj
8 11°TC -uj pannbay

PYQUS YOT YIudaag Jo uoissa§ AX
(SLYO0dS ANV SUIV4dV

‘osum-J8A
Smaoys  103A3/sawred
10ARPIP  ¥8-£361 pue
£8-z861 Juuap igd o)
peoiqe 1034 OYym SWEN
asipu]  jo S|ielap YL

¥V, AMODIALVO

-as0dind siq} Joj UIAIS
pie jo jumowe 3} (P)

Aq 36l
‘KInf Wog
) paep
STVl "ON
gonsIng)
paumisun 8



paured o3vjuvape (A)
Pu® {JudA9 goed

30j 21nNpuIdYs [210} (A1)
‘sHsas gim pakeyd

syojew Jo saqmnu (i) wdsq

*PAsIA il

§8°EP - $31378n02 g3 Jo ey (11) [0

uo ¥NOH  -sUONEIdOSSY "$Yqes :aured oy) jo awreu (1) uys




MINUTES
Seventh Sitting

Minutes of the Committee on Government Assuranees
(1985-86) held on 31 October, 1985 in Committes
Room No. 53, Parliament House, New Delhi.

The Committee met on Thursday, 31 October, 1985 from 16.30 hrs.
to 17.25 hrs.

PRESENT

Shri B.K. Gadhvi—Chairman

MEMBERS

Shri T. Bala Goud

Shri V. Kishore Chandra S. Dea
Shri Virdhi Chander Jain

Shri Rahim Khan

Shri Channaiah Odeyar

Shri Keshorao Pardhi

Shri Ram Pujan Patel

Shri K. Pradhani

Shri Ram Bahadur Singh

Shri K.N. Pradhan

POV R®INAMBEWL

—

SECRETATRIAT

Shri M.G. Agrawal—Senior Examiner of Questions

2. The Committee took up for consideration Memoranda Nos. 20,
21, 22 and 23. Observations/recommendations of the Committee on the
said memoranda were as under :

Memorandum No. 20 : Request from the Government for dropping of an
' assurance given onm 3.4.1984 in reply to USQ No.
6171 regarding proposal to bar the practice by
relatives  of judicial officers in the same Court

where they aro serving.

43
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*3. The Committee noted that the Ministry of Law, Justice had re-
quested through the Ministry of Parliamentary Affairs that the Assurance
be dropped on the grounds mentioned in their note dated 16.9.1985 relevant
extracts therefrom are reproduced below :

‘“We had addressed the Bar Council of India (B.C.1.) and the
Deptt. of Justice for obtaining the necessary information to fulfil
assurance. The Bar Council of India have replied vide their letter
dated 14.7.1985 stating that they do not have the information and
that the same might be obtained by this Ministry from the High
Courts and Supreme Court. The Deptt. of Justice in their D.O.
letter dated 21.6.1985 have replied stating that the Department are
aware of the close relations of some Judges of High Couits who
are practising as advocates in the High Courts where the Judges
are functioning. However, they are of the view that it is consi-
dered not advisable to gather detailed information in that regard
from the High Courts and the Supreme Court, as it would be em-
barassing to enquire from the Judges/Justices about their relatives
and that might even raise sensitive issue.’’

3.1. The Committee noted that while the Department of Justice were
aware that close relations of some of the Judges of the High Courts were
practising as advocates in the High Courts where the Judges were function-
ing, it was of the view that the collection of information from the Judges/
Justices of High Courts and Supreme Court about their relatives would be
embarassing and might even raise sensitive issues.

3.2. In this connection, the Committee went through the reply given
to part (c) of the same question where the Minister had said that ‘‘the issue
regarding the Judges relations practising in the same High Court is sub-
judice in the Supreme Court. The Government would consider the matter
after decision of the Court.”

3.3. The Committee failed to understand the plea taken by the Minis-
try to drop the assurance as on one hand, the Minister stated that the
issue was sub judice and on the other it was being pleaded that collection
of information would be embarassing and might raise sensitive issues.
When the matier was aiready in court and known to the public. how
could the process of collection of information on the same issue could be
embarassing and or raising semsitive issues. Moreover, in a democratic
set-up people had the right to know about the functioning of the judiciary.
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3.4. It was also noted that the Ministry did not seek extensioh of
time beyond 3.10.1985 alongwith the request for dropping the assurance.
The Committee were unhappy that the Ministry should have anticipated
that their request for dropping would be accede to by the Committee and
that they were not required to seck extension of time.

3.5. The Committee did not agree to drop the assurance. The Com-
mittee dcsired that the Ministry should expedite the implementatiod of the
assurance and in the meantime request for extension of time as would be
needed by them for this purpose.

Memorandum No. 2] : Request from the Government for dropping of an
assurance given on 14.3.1985 in reply to USQ No.
196 regarding opening of public schools.

4. The Committee considered the following request of the Ministry of
Education forwarded through the Ministry of Parliamentary Affairs that
the Assurance be dropped on the following grounds mentioned in their note
dated 9 May, 1985 :

‘“The question related primarily to opening of public schools to
which a categorical negative reply has been given.

Information regarding the proposal to set-up model schools
was given as an additionality on the assumption that the question
may be referring to them.

The scheme for setting up model schools is still to be fina-
lised and may take considerable time as several sub-committees are

being set<up to consider different aspects of the proposal.”

4.1. The Committee took note of the following reply of the Ministry
of Bducation furnished vide their O.M. dated 15 July, 1985 in response to
this Secretariat letter dated 25 June, 1985 regarding (i) whether any time
frame has been laid down for finalising the proposal in regard to setting up
of model schools at the district level during Seventh Plan and (ii) if so, the
time-frame so decided and if not, the reasons therefor :

“Approval of Cabinet and the Expenditure Finance Committee
was originally expected to be obtained by the end of July, 1985.
However, the draft note for the Cabinct is presently with the
Ministry of Finance for comments. As soon as they are available
the matter will be placed before the Cabinet for approval. After
Cabinet’s approval, the proposal will be placed before the BFC.
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. The expert Committees set up. to work out details of
different aspects of the scheme, have started their work in
anticipation.of approvals so that thereis no delay once approval
of Cabinet and EFC are available. The Committees will submit
their reports during August to October, 1985.”

4.2 After discussing at length the ground taken by the Ministry of
Education that the information regarding the proposal to set up model
schools at district level during Seventh Plan was given in reply to the
question as an additional information on the assumption that the question
relating to Public Schoal might be referring to model schools. The
Committee observed that in view of the reply of the Minister it self, there
was no justification to drop the assurance as the assurance was obviously

given in regard to model schools. The Committee desired that Government
should make earnest efforts to liquidate the assurance at the earliest and

might request for suitable extension of time

Memorandum No 22 :—Request from the Government for dropping of the
Assurance given on 15.3.1985 in reply to USQ. No.
246 regarding cases against private firms by Income
Tax authorities.

5. The Committee, noted that the Ministry of Finance had requested
through the Munistry of Parliamentary Affairs that the assurance might be
dropped oa the grounds mentioned in their note dated 18 July, 1985
relevant extracts there from are reproduced below :

““The information available with the Ministry was given in
reply to the question and it was stated that latest information was
being ascertained from the field authorities. This portion of the
reply was treated as an assurance, The information has since
been received from the field formation and it is found that there is
no change. The information given in the original reply may,
therefore, be treated as final, and no further reply may be expected
from this Ministry. The assurance may kindly be treated as
fulfilled.”

5.1 The. Committee- naoted that Ministry were not having any
additional information to be given against the assurance: The Committee
ebserved that since there was no further change in the -information already
given by- the Minister - in reply to the question; the Committee decided to
drop-the assurance..
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Memorandum No. 23 :—Request from the Government for dropping of an
Assurance given on 23.4.1985 in reply to USQ.
4046 regarding augmentation of storage capacity of
various public sector oil companies in Orissa.

6. The Committee took note of the following request of the Ministry
of Petroleum forwarded through the Ministry of Parliamentary Affairs that
the assurance might be dropped on the following ground mentioned in

their note dated 13 September. 1985 :

‘“A proposal to set up an oil terminal at Paradecp has been
under consideration of the Government alongwith sililar other
pro‘poéals. However, owing to constraint of reggurces and
consequent in ability of the oil industry to take up any tankage
scheme other than those of operational necessity during the Seventh
Plan, there has been no further progress on the proposal for
setting up an oil terminal at Paradeep. At this stage, it is not
possible to say as to when the Paradeep Terminal proposal will be
approved and taken up for implementation. In view of this. it is
requested that the reply given to the above question ‘may not be

treated as and assurance.’’

6.1 The Committee considered the above request and decided to drop
the assurance.

The Committee then adjourned



. MINUTES
Twelth Sitting

Minutes of the Twelth Sitting of the Committee on
Government Assurances held on 6 May, 1986 in Room
No. 50, First Floor, Parliament House, New Delhi

The Committee met on Tuesday, 6 May, 1986 from 15.30 hours to
16.00 hours.

L]
PRESENT

Shri B.K: Gadhvi—Chairman
MEMBERS

Shri. T. Bala Goud

Shri V. Kishore Chandra S. Deo
Shri Jagannath Prasad

Shri Virdhi Chander Jain

Shri Channaiah Odeyar

Shai Keshorao Pardhi

Shri K.N. Pradhan

® 3NV s Wb

SECRETARIAT

Shri C.K. Jain—Chief Examiner of Questions
Shri D.M. Chanan—Senior Examiner of Questions

2. The Committee considered their draft Fifth Report and adopted
the same.

3. The Committee authorised the Chairman to present the Report on
Wednesday, the 7th May, 1986

The Committee then adjourned
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APPENDIX *
(Vide para No. 101 of the Report)

(i) Statement showing the position of the assurances
of Seventh Lok Sabha pending implementation as on
3 April, 1986

Session No. of No. of No. of
assurances assurances - assurances
culled out implemented/ outstand-

dropped ing

First Session, 1980 26 26 -

Second Session, 1980 196 196 —

Third Session, 1980 548 547 1

Fourth Session, 1980 333 333 -

Fifth Session, 1981 793 793 —_

Sixth Session, 1981 373 372 1

Seventh Session. 1981 418 418 —_

Eighth Session, 1982 798 798 —

Ninth Session, 1982 429 428 1

Tenth Session, 1982 315 315 —_

Eleventh Session, 1983 861 857 4

Twelfth Session, 1983 433 433 -

Thirteenth Session, 1983 424 422 2

Fourteenth Session. 1984 956 937 19

Fifteenth Session, 1984 328 317 11

Total Assurances out-standing 39

(il) Statement showing the position of assurances of

Eighth Lok Sabha pending implementation as on
3 April, 1986

Session No. of No. of No. of

assurances assurances assurances
culled out implemented/ out-stand-
dropped ing

First Session, 1985 19 17 2
Second Session, 1985 426 381 45
Third Session, 1985 331 265 66
Fourth Session, 1985 355 177 178
Total Assurances outstanding 291]
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(iv) Ministry-wise details of outstanding Assurances of Eighth Lok
Sabha

4

Ministry/Department Ist 2nd 3rd 4th  Total
Session  Session Session Session

Agriculture

Atomic Energy

Commerce

Communications

Defence

Electronics

Energy

Environment and Forests

External Affairs

Finance

Food and Civil Supplies

Health and Family Welfare

Home Affairs

Human Resource Develop-
ment :

Industry

Information and
Broadcasting

Laobour
Law and Justice
Occan Development

Parliamentary Affairs
and Tourism - -

Personnel and Tranining,
Administrative Reforms
and Public Gricvances
and Pension

Petorleum and Natural
Gas

Planning

Prime Minister
Programme Lmplementation
Science and Technology
Space

Steel and Mines
Textiles

Transport

Urban Development
Water Resources
Welfare
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LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA

SECRETARIAT PUBLICATIONS

sl
No.

Name of Agent

Si.
No,

Name of Agent

ANDHRA PRADESH

M/s, Vijay Book Agency,

11.1-477, Mylargadda, -
Secunderabad-500 361.

BIHAR
2. M/s. Crown Book Depot, Upper

Bazar, Ranchi (Bihar).

GUJARAT
3. The Ncw Order Book Company,

Ellis Bridge, Abhmedabad-380006.
(T. No. 79065)

MADHYA IPRADBSH

4.

Modern Book House, Shiv Vilas
Palace, Indore City. (T. No. 35289)

MAHARASHTRA

S

10,

M/s, Sunderdas Gian Chand,
601, Girguam Road, Near
Princess Stroet, Bombay-400 002

1ne International Book Service,
Deccan Gymkhana, Poona-4.

The Current Book House, Maruti
Lane, Raghunath Dadaji Street,
Bombay-400 001.

M/s. Usha Book Depot, ‘Law Book
Seller and Publishers”, Agents
Govt. Publications, 585, Chira
Bazar, Khan House,

Bombay-400 002.

M&J Servioces, Publishers, Repre.
sentative Accounts & Law Book
Sellers, Mohan Kunj, Ground
Floor 68, Jyotiba Fuele Road,
Nalgaum-Dadar Bombay-400014.
Subscribers Subscription Services
India, 21. Raghunath Dadaji
Street, 2nd Floor, Bombay-400 001,

TAMIL NADU

i1.

M/s. M.M, Subscription
Agencize, 14th Murali Street, (ist
floor) Mahalingapuram, Nungam.
bakkam, Madras-600 034

J.No. 4765358).

UTTAR PRADESH

12,

Law Publishers, Sardar Pate!
Marg, P.B. No. 77 Allahabad,

U.P.

WEST BENGAL

13.

Mrs. Manimala, Buys & Sells,
123, Bow J3azar Street, Calcutta-1

DELHI

14,

15.

16,

17.

20,

21,

22.

23.

24,

M/s, Jain Book Ageacy,
C.9, Connaught Place, New Delhi
(T. No, 351663 & 350806)

M/s. J.M. Jaina & Brothers,
P, Box 1020, Mori Gate, Dclhi-
110006(T.No, 2915064 Off. 230936

M/: Oxford Book & Stationery
Co., Scindia House, Connaught
Place, New Delhi-110001 (T. No.
3315308 & 45896).

M/.. Bookwell, 2/72, Sant Niran.
kari Colony, Kingsway Camp,
Delbi-110009 (T, No. 7112309)

M/s. Rajendra Book Agency,
IV-D/50, Lajpat Nagar, Old
Double Storey, New Delhi-110024
(T. No. 6412362 & 6412131)

. M/s. Ashok Book Agency,

BH-82, Poorvi Shalimar Bagh,
Delhi-110033,

M/s, Venus Enterprises,

B-2/8S, Phase-1I, Ashok Vibar,
Detlhi.

M/s, Central News Agency Pvt. Ltd,
23/90, Connaught Circus,

Now Delhi-110001 (T, No, 344448,
322705, 344478, 344508)

M/s. Amrit Book Co,,

N. 21, Connaught Circus,

New Delhi.

M/s, Book India Corporation
Publishers, Importers Exporters
L-27, Shastri Nagar, Delhi-110052
(T, No. 269631 & 714465)

M/s. Sangam Book Depot,

4378/4B, Murari Lal Street,

Ansari Road, Darya Gan,,

New Dethi-110002.
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